
  

       

 

 

    
 

 
 
 

         

         

    

        

       

 

 

                                                                                                       

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

AB(SH) 98 of 2013 

25.07.2013 

Heard Mr. H. Kharmih, learned counsel appearing for the 

petitioner and also Mrs. S. Bhattacharjee, learned Govt. Advocate 

appearing for the respondent. 

Call for the case diary. 

List this case on 08.08.2013. 

JUDGE 

S. Rynjah 



 

            
       

 

 
 

 
        

        

     

        

         

    

          

           

         

        

         

         

       

      

             

          

         

         

         

           

         

            

          

         

           

         

          

      

        

 

     

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

AB[SH]97/2013 

25-7-2013 

Heard Mr. B.Barua, learned counsel appearing for the 

petitioner and also heard Mrs. S.Bhattacharjee, learned P.P 

appearing for the respondents. 

This is an application filed under Section 438 of the 

Criminal Procedure Code 1973 for granting of Anticipatory Bail to 

the accused persons. 

It is clear from the record that the marriage between the 

present two accused persons, i.e, Shri Nur Islam and Smti Sofia 

Afreen had been solemnized on 08-4-2013 before the Cajee 

(Mawlana) Registrar of Muslim Marriage and Divorces, Sadar, 

Goalpara District, Assam as per Muslim Rites and Rituals. It is 

also clear that the petitioner-accused, Smti. Sofia Afreen is now 

conceived and is at the advanced stage. 

Considering the peculiar circumstances of the case, Pre­

arrest Bail is granted to Smti. Sofia Afreen for a bail bond of Rs. 

30,000/- with one surety bond of the like amount to the 

satisfaction of the Additional District Magistrate (Judicial), Tura. 

Regarding the petitioner No.1, i.e. Shri Nur Islam is 

concerned, only interim bail for a period of 20(twenty) days from 

today is granted. In other words, in the event of arrest within the 

said 20(twenty) days from today, the petitioner No.1 shall be 

released on bail bond of Rs. 30,000/- with a surety bond of like 

amount to the satisfaction of the concerned authority, i.e. the 

Additional District Magistrate (Judicial), Tura with a condition that 

the petitioner No. 1, Shri Nur Islam shall appear before the 

Investigating Officer as and when called for, he shall cooperate 

with the investigation and shall not make any inducement to the 

complainant and witnesses. 

Learned P.P shall produce case diary and bail objections 

report. 

List this case on 16-8-2013. 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

JUD 

GE 

S.Rynjah 



                                                                            

 

 

 

  

 

 

 

 

 

 

       

        

 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

COMPET (SH) 4/2013 

25.07.2013 

Mr. R. Deb Nath, learned counsel appearing for the 

respondent prays for one week’s time for the filing affidavit-in­

opposition. 

Prayer is granted. 

List this case on 8.8.2013. 

                                                                       JUDGE 

S.Rynjah 



 

            
       

 

 
 

  
 

        

        

      

      

         

  

    

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

Crl.Rev.P[SH]45/2013 

25-7-2013 

As per direction of this Court vide order dated 26-6-2013, 

the learned District Magistrate after conducting an enquiry had 

submitted a report dated 15-7-2013. 

Two week’s time is granted to the learned counsels 

appearing for the parties to submit their comments to the said 

report. 

List this case on 8-8-2013. 

JUDGE 

S.Rynjah 



                                                                            

 

 

  

 

 

 

 

 

     

 

 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

WP (C) (SH) 67 of 2012 

25.07.2013 

As prayed for by Mr. S.Dey, learned counsel appearing for 

the respondent, list this case on 29-7-2013.  

                                                                       JUDGE 

S.Rynjah 



 

 

  

 

 

 

 

 

 

 

         

        

     

   

 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

WP (C) (SH) 320 of 2012 

25.07.2013 

One week’s time is granted to the learned counsel appearing 

for the respondent No. 4 and 5 as a last chance for filing affidavit-

in-opposition. 

          This writ petition is regarding pensionary matter and 

requires to be disposed of as soon as possible.  

List this case on 5-8-2013.   

                                                                        JUDGE 

S.Rynjah 



 

 

 

  

 

 

 

 

 

 

  

    

        

 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

WP (C) (SH) 284/2012 

25.07.2013 

Respondent had filed affidavit-in-opposition. 

Mr. R.Jha, learned counsel appearing for the 

petitioner prays for 3(three) weeks’ time for filing rejoinder 

affidavit.  

Prayer is granted.  

List this case on 16-8-2013.  

                                                                          JUDGE 

S.Rynjah 



  

       

 

  
 

 
 

       

           

           

        

      

       

 

                                                                                                             

 

 

  

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH
 

WP(C)(SH) 6/2012 

25.07.2013 

Office note dated 05.07.2013 indicates that steps had been 

taken for service of notice to the present writ petition to 

respondent No. 7 by registered post with A/D card. Till date 

neither A/D card nor the registered post returned. 

Await service report.
 

List this case on 23.08.2013.
 

JUDGE 

S. Rynjah 



  

       

 

  
 

 
 
 

        

        

 

          

 

 

                                                                                                       

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE
 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)(SH) 30/2013 

25.07.2013 

As prayed for by the learned counsel appearing for the 

petitioner, 2 (two) weeks time is granted for filing rejoinder 

affidavit. 

List this case for final hearing on 23.08.2013. 

JUDGE 

S. Rynjah 



  

       

 

  
 

 
 

         

           

 

     

         

 

       

 

 

                                                                                                         

  

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE 

THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH 

WP(C)(SH) 180/2013 

25.07.2013 

Mr. S. Dey, learned counsel appearing for respondent No. 

1, 2, 3 prays for further 4 (four) weeks time for filing affidavit-in­

opposition. 

Prayer is granted. 

So far as respondent No. 5 is concerned, await service 

report. 

List this case on 16.08.2013. 

JUDGE 

S. Rynjah 



 

            
       

 

 
 

  
 

        

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

WP(C)[SH]148/2012 

25-7-2013 

Heard in part. Hearing will continue on 26-7-2013. 

JUDGE 

S.Rynjah 



 

            
       

 

 
 

  
         

          

           

      

      

        

           

          

        

        

          

          

          

           

        

   

        

  

  

 

 

 

 

 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

WP(C)[SH]318/2009 

25-7-2013 

Heard Mr. A.K. Phukan, learned AG, Assam, assisted by 

Mr. B. Talukdar, learned counsel appearing for respondent No. 4 

and 5, and also Mr K.S. Kynjing, learned AG, Meghalaya, assisted 

by Mrs. S.Bhattacharjee, learned counsel appearing for 

respondent No. 1, 2 and 3. 

It is submitted by Mr. A.K. Phukan, learned AG, Assam 

appearing for respondent No.4 and 5 that the Contractor to whom 

the work in dispute had been allotted, had already left the contract 

work. This fact is not disputed by Mr. H.S. Thangkhiew, learned 

Sr. counsel, assisted by Mr. P. Nongbri, learned counsel 

appearing for the petitioner and also Mr. K.S.,Kynjing, learned AG, 

Meghalaya appearing for respondent No. 1, 2 and 3. 

In the given case, this Court is of the considered view that 

nothing is left to be decided in the present writ petition. However, 

this Court is not making any observations on the merit of present 

writ petition. 

With the above observation, the present writ petition is 

closed. 

JUDGE 

S.Rynjah 


